
THE HIGH COURT OF ORISSA, CUTTACK

NOTIFICATION
No.__ _i _i 4 __£Li / Dated: 29th July, 2026

In   pursuance   of   the   communication   dated   02.06.2026   from   the   Hon'ble

Supreme Court of India regarding the "One Case One Data"  initiative and to facilitate

integrated  data  management  in  ICMIS,  it  is  hereby  intimated  that,  with  immediate

effect,  the CNR number of every case shall be conspicuously displayed - preferably in

t,hc heading area - on both digital copies (uploadcd on NLJDG) and ccrtificd copies of all

orders and judgments.

•    Secretarial Staff attached to Hon'ble Judges must ensure that the CNR Number

is incorporated in every order and judgment.

•     Superintendent  &  Staff  of  the  Copying  Section  shall  ensure  that  the  CNR

Number is prominently included on certified copies.

This applies strictly to all digital copies uploaded on the National LJudicial Data

Grid (NLJDG) as well as certified copies issued by the Court.

A copy of the Supreme Court's letter dated 02.06.2026 is enclosed herewith for

compliance by all concerned.

By Order,

Memo No.|L4_94 4I q`9)/ Dated: 29.07.2026
Copy forwarded for information and necessary action to:

1.   All Officers of the Court.

•:.:-`',               .,`  -..,.

2.   Additional Registrar-cum-Principal Secretary to Hon'ble the Chief LJustice.

3.   All    ADR-Gum-Addl.     Principal    Secretaries    /    A.R.-cum-Sr.     Secretaries    /

Sccrctarics to Hon'ble LJudges, for placing before Their Lordships.

4.   All AR-cum-S.R /  AR-cum-A.S.R & O.C  /  Supcrintcndcnts  /  Section Officers of

LJudicial Sections & Copying Section, for strict adherence.

5.   NIC  Coordinators  /  Superintendent,  IT Cell,  to upload this  notification  on  the

High Court website.

6.   Notice Board.
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